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ITEM NO.1               COURT NO.7               SECTION II

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Miscellaneous Application No.  729/2025 in Crl.A. No. 1927/2025

[Arising out of impugned final judgment and order dated         
15-04-2025 in Crl.A. No. No. 1927/2025 passed by the Supreme 
Court of India]

PINKI                                              Petitioner(s)

                                VERSUS

THE STATE OF UTTAR PRADESH & ANR.                  Respondent(s)

[TO BE TAKEN UP AT THE TOP OF THE BOARD] 
 

WITH
Diary No. 20521/2025 (II)
IA No. 98701/2025 - INTERVENTION APPLICATION

 
Date : 08-04-2026 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s) : By Courts Motion, AOR
                   Ms. Aparna Bhat, Amicus Curiae, Sr. Adv.
                  Mr. Mayank Sapra, AOR
                   Ms. Karishma Maria, Adv.
                   Ms. Lalima Das, Adv.
                   Ms. Saumya, Adv.
                   Mr. Saransh Khandelwal, Adv.
                   Mr. Abhi Sharma, Adv.                   
                   
For Respondent(s) :Mr. Garvesh Kabra, AOR
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                   Mr. Vikas Bansal, Adv.
                   Mrs. Pooja Kabra, Adv.
                   Mrs. Nikita Kabra Jaju, Adv.
                   Mr. Ankur Agnihotri, Adv.
                   
                   Mrs. Shubhangi Tuli, AOR
                   
                   Mr. Sanjai Kumar Pathak, AOR
                   Mrs. Shashi Pathak, Adv.
                   Mr. Arvind Kumar Tripathi, Adv.
                   Mr. Robin Kumar, Adv.
                   Ms. Shweta Jayshankar Dwivedi, Adv.
                   Mr. Ashish Kumar Sinha, Adv.
                   Mrs. Binita Jaiswal, Adv.                   
                   
                   Mr. Varinder Kumar Sharma, AOR               
                   
                   Ms. Swati Ghildiyal, AOR
                   Ms. Neha Singh, Adv.                   
                   
                   Mrs. Archana Pathak Dave, A.S.G.
                   Mr. Mukesh Kumar Maroria, AOR
                   Mr. Shantanu Verma, Adv.
                   Ms. Ankita Chaudhary Rathi, Adv.
                   Mr. Jagdish Chandra, Adv.
                   Mr. Raman Yadav, Adv.                   
                   
                   Mr. Mukesh Kr. Verma, Adv.
                   Ms. Indira Bhakar, Adv.
                   Mr. Santosh Ramdurg, Adv.
                   Mr. Yogesh Vats, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR           

                   
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                   Ms. Yanmi Phazang, Adv.
                   Mr. Limasunep Jamir. Special Secretary 

(home), Adv.
                                      
                   Mr. Amit Kumar, Sr. Adv., Advocate General
                   Mr. Avijit Mani Tripathi, AOR
                   Mr. T.k. Nayak, Adv.
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                   Mr. Jayant Mohan, AOR
                   Ms. Adya Shree Dutta, Adv.
                   Mr. Priyanshu Teotia, Adv.
                                      
                   Mr. Sameer Abhyankar, AOR
                   Ms. Yachna Sharma, Adv.
                   Ms. Arushi Chopra, Adv.
                   
                   
                   Mr. Azmat Hayat Amanullah, AOR
                   Ms. Rebecca Mishra, Adv.
                   Ms. Vanshita Gupta, Adv.
                   
                   
                   Ms. Disha Singh , AOR
                   Ms. Eliza Bar, Adv.
                   Ms. Akansha Chahal, Adv.
                                      
                   Mr. Parth Awasthi, Adv.
                   Mr. Pashupathi Nath Razdan, AOR
                   
                   Ms. Nidhi Mittal, AOR
                   
                   Mr. Shrirang B. Varma, Adv.
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                   
                   Mr. Aravindh S., AOR
                   Mr. Santhosh S, Adv.
                   Ms. Anika Bansal, Adv.
                   
                   
                   Ms. Devina Sehgal, AOR
                   Mr. Srikanth Varma Mudunuru, Adv.
                   Mr. Yatharth Kansal, Adv.
                   
                   
                   Mr. Aman Panwar, A.A.G.
                   Mr. Naveen Sharma, AOR
                   Mrs. Swati Bhushan Sharma, Adv.
                   Mr. S.k. Sharma, Adv.
                   Mr. Abhinav Kumar, Adv.
                   Mr. Manav Kaushik, Adv.
                   Ms. Payal Gola, Adv.
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                   Mr. Guntur Pramod Kumar, AOR
                   Ms. Prerna Singh, Adv.
                   Mr. Dhruv Yadav, Adv.
                   
                   Mr. P. I. Jose, AOR
                   
                   Ms. Diksha Rai, AOR
                   Ms. Purvat Wali, Adv.
                   Ms. Sagun Srivastva, Adv.
                   
                   Mr. Prashant Shrikant Kenjale, AOR
                   
                   Mr. Nishe Rajen Shonker, AOR
                   Mrs. Anu K Joy, Adv.
                   Mr. Alim Anvar, Adv.
                   Mr. Santhosh K, Adv.
                   Mrs. Devika A.l., Adv.
                   
                   
                   Mr. Ahanthem Henry, Adv.
                   Mr. Ahanthem Rohen Singh, Adv.
                   Mr. Mohan Singh, Adv.
                   Mr. Aniket Rajput, Adv.
                   Ms. Khoisnam Nirmala Devi, Adv.
                   Mr. Yeshu Mehta, Adv.
                   Mr. Tanay Hegde, Adv.
                   Mr. Kumar Mihir, AOR
                   
                   
                   Mr. Gaurav Bhatia, Sr. A.A.G.
                   Mr. Sudarshan Singh Rawat, AOR
                   Mr. Neelmani Guha, Adv.
                   Mr. Sunny Sachin Rawat, Adv.
                   Mr. Shivam Wadhwa, Adv.
                   
                   
                   Mr. Yashvardhan, Adv.
                   Mr. Apoorv Shukla, AOR
                   Ms. Prabhleen A. Shukla, Adv.
                   Ms. Ilashri Gaur, Adv.
                   
                   
                   Mr. Sabarish Subramanian, AOR
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                   Mr. Amit Sharma, AOR
                   Mr. Dipesh Sinha, Adv.
                   Ms. Pallavi Barua, Adv.
                   Ms. Aparna Singh, Adv.
                   
                   
                   Mr. Vivek Jain, A.A.G.
                   Ms. Baani Khanna, AOR
                   Mr. Robin Singh, Adv.
                   Mr. Kapil Balwani, Adv.
                   Ms. Komal Thakkar, Adv.
                   
                   Ms. K. V. Bharathi Upadhyaya, AOR
                   
                   Mr. Avneesh Arputham, AOR
                   Mr. Ankit Sharma, Adv.
                   
                   
                   Mr. Bishwajit Dubey, A.A.G.
                   Mr. Vinayak Sharma, Standing Counsel, Adv.
                   Mr. Ravinder Kumar Yadav, AOR
                   Mr. Yashvardhan Shah, Adv.
                   Ms. Kritika Yadav, Adv.
                   
                   
                   Mr. Gopal Jha, AOR
                   Ms. Shrieesha Sharma, Adv.
                   Mr. Tilak Vij, Adv.
                   Mr. Sawan Datta, Adv.
                   Mr. Nimish Arjaria, Adv.
                   Mr. Shreyash Bhardwaj, Adv.
                   Mr. Umesh Kumar Yadav, Adv.
                   
                   
                   Mr. Abhikalp Pratap Singh, AOR
                   Ms. Aagam Kaur, Adv.
                   Mr. Kartikey, Adv.
                   Ms. Kashish Jain, Adv.
                   Mr. Siddharth Garg, Adv.
                   
                   Mr. Kshitij Mittal, Adv.
                   Ms. Nidhi Jaswal, AOR
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                   Ms. Enakshi Mukhopadhyay Siddhanta, AOR
                   
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Shamra, Adv.
                   Ms. Anupama Ngangom, Adv.
                   Ms. Rajkumari Divyasana, Adv.
                   
                   
                   Ms. Manisha T. Karia, A.A.G.
                   Mr. D.s. Parmar, A.A.G.
                   Mr. Sarthak Raizada Ga, Adv.
                   Mr. Harmeet Singh Ruprah, AOR
                   Mr. Shashank Shekhar, Adv.
                   Mr. Kanishk Sharma, Adv.
                   Mr. Karan Singh, Adv.
                   
                   Mr. Indira Bhakar, Adv.

Mr. Vineet Singh, Adv.
Mr. Mukesh Kumar Verma, Adv.

        

      UPON hearing the counsel the Court made the following
                             O R D E R

1. In pursuance of the order passed by this Court dated

26.2.2026, the Home Secretaries of different States have

joined online.

2. We take notice of the fact that the State of Madhya

Pradesh has not filed its compliance report till this date

as  per  the  prescribed  BIRD  format.   Ms.  Krishnaveli

Desabatu,  Home Secretary, Ministry of Home Affairs, Madhya

Pradesh, has joined online. Ms. Desabatu has assured this

Court that the State shall file a full and complete report

as  per  the  prescribed  BIRD  format.   She  tendered  her
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apology for not filing the report beforehand. We  give

one last  opportunity to  the State  of Madhya  Pradesh to

comply with our directions.  The State of Madhya Pradesh

shall  file  the  compliance  report  in  the  form  of  an

affidavit on or before 18.04.2026.

3. We take notice of the fact that the State of Goa,

State of Haryana, Union Territory of Lakshadweep, State of

Mizoram, State of Orissa and State of Punjab have failed to

file compliance reports as per the prescribed BIRD Format.

4. We  grant  one  last  opportunity  to  all  the  States

referred to above to file compliance report in accordance

with the prescribed BIRD Format failing which we shall take

appropriate steps in accordance with law.

5.  The  States  referred  to  above,  shall  file  their

compliance reports on or before 18.04.2026.  One copy of

their respective reports shall be furnished to the learned

Amicus well in advance.

6. The learned Amicus invited our attention to Paragraph

15 of our order dated 26.02.2026, referred to above. In

paragraph  15,  we  had  directed  that  each  of  the  State

Governments/Union Territory(ies) shall constitute a review

committee and the review committee shall undertake the task
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of  periodical  review  of  the  vulnerable  areas,  more

particularly,  those  areas  which  are  prone  to  child

trafficking. 

7. The following 13 States have failed to constitute a

review committee in accordance with our directions:-

Sl.No. State

1. Goa

2. Lakshadweep

3. Madhya Pradesh

4. Maharashtra

5. Mizoram

6. Odisha

7. Punjab

8. Jharkhand

9. Puducherry

10. Delhi

11. West Bengal

12. Kerala

13. Gujarat

 

8. We  grant  one  last  opportunity  to  all  the  States

referred  to  above  to  constitute  a  review  committee  in

accordance  with  our  directions  and  start  undertaking
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periodical  review  of  the  vulnerable  areas,  more

particularly,  those  areas  which  are  prone  to  child

trafficking. The constitution of the review committee shall

be set out by the individual States in their affidavits

reporting compliance.  Let this exercise be also completed

by 18.4.2026.

9. By our last order referred to above, we had directed

the Union of India to file an exhaustive report as regards

steps  being  taken  to  give  meaningful  effect  to  the

provisions of the Act, 2021, i.e., the ART, Act. We are

informed by the learned Amicus that status report has been

filed on behalf of the Union highlighting in what manner

steps are  being taken  to give  meaningful effect  to the

provisions of the Act, 2021. The learned Amicus would like

to go through the status report filed by the Union and

assist us on the next date of hearing, in that regard.

10. In paragraph 23 of our order, referred to above, we

had noted that the High Courts, except the High Court of

Patna,  have  furnished  the  details  as  regards  status  of

trials, number of trials, etc.

11. The learned counsel appearing for the High Court of

Patna  brought  to  our  notice  that  the  High  Court  has
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forwarded the necessary information to the Registry of this

Court.   We  request  the  learned  Amicus to  collect  the

necessary data furnished by the High Court of Patna, in

this regard.

12. We  dispense  with  the  online  presence  of  the  Home

Secretaries for the present.

13. We make it clear that all the States and the Union

Territories shall ensure that the affidavits are filed on

or before 18.04.2026 so as to facilitate the learned Amicus

to go through them and prepare an appropriate note for our

perusal.  If the affidavit is not filed by any of the

States or the Union Territory by 18.04.2026 as directed, we

shall  treat  that  State/Union  Territory  as  a  defaulting

State/Union Territory.

14. List on 29.04.2026.

(CHANDRESH)                                     (POOJA SHARMA)
ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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